SUPREME COURT OF INDIA
People's Union For Civil Liberties
Vs.
Union of India (UOI)
W.P.(C) No. 196 of 2001
(Dalveer Bhandari and Deepak Verma,JJ.,)
07.01.2011
JUDGMENT
Bihar:

1. Learned Counsel appearing for the Petitioner has shown a number of photographs and
filed a report pertaining to the night-shelters. According to the report, night-shelters have not
been constructed or erected by the State of Bihar according to the norms. The photographs
show that the night-shelters have not been properly erected and basic amenities have not
been provided in the night- shelters. The capacity of the night-shelters is also not in
consonance with prescribed norms. Mr. Gopal Singh, learned standing counsel appearing for
the State of Bihar submits that he will take up the matter with the Chief Secretary of the State
today itself and would ensure that all the 51 night-shelters in the State of Bihar are upgraded
in consonance with the prescribed norms and basic amenities would be provided in these
night-shelters. As a last opportunity, he prays for two weeks time to augment the facilities in
the night-shelters.

2. The State of Bihar must appreciate the intense cold weather in the northern part of India is
creating havoc for the poor shelter less people and it is absolutely imperative that these
shelters must be upgraded and basic amenities in the night- shelters be provided on priority
basis.

3. In the interest of justice, we grant two weeks' time to ensure that all night- shelters are
erected in accordance with the prescribed norms and basic amenities are provided and
compliance affidavit to this effect be filed by the Chief Secretary of the State of Bihar. All
the concerned authorities are directed to seriously make efforts to comply with this order.
After expiry of two weeks, there will be a joint inspection of these shelters and a report be
submitted by this Court within a week thereafter.

Uttar Pradesh:
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4. An affidavit has been filed by the Under-Secretary, Urban Development, Government of
Uttar Pradesh, in which it is stated that a number of nigh-shelters have been erected and basic
facilities in the night-shelters have been provided. In response to this affidavit, the Petitioner
has submitted a report in which it is mentioned that night-shelters have not been erected
according to the prescribed norms and basic facilities in night-shelters have not been
provided.

5. As a last opportunity, learned Counsel for the State prays for two weeks time to augment
the facilities in the night-shelters. In the interest of justice, we grant two weeks' time to
ensure that all night-shelters are erected in accordance with the prescribed norms and basic
amenities are provided and an affidavit to this effect be filed by the Chief Secretary of the
State of Uttar Pradesh. All concerned authorities are directed to seriously make efforts to
comply with this order. After expiry of two weeks, there will be a joint inspection of these
shelters and a report be submitted by this Court within a week thereafter.

Chhattisgarh:

6. In reply to the affidavit filed by the State of Chhattisgarh on 22.11.2010, a response has
been filed on behalf of the Petitioner in which it is mentioned that most of the night-shelters
were found to be locked and basic facilities have not been provided in these shelters. We
direct the learned Counsel appearing for the State of Chhattisgarh to ensure erection of night-
shelters as per prescribed norms and provide basic facilities in these shelters without further
loss of any time. Looking to the urgency of the matter, we direct the State to erect shelters
and provide basic amenities within two weeks from today and thereafter there will be a joint
inspection and a report thereof be filed in this Court within a week thereafter.

West Bengal:

7. In response to the affidavit filed by the State of West Bengal, the Petitioner submitted that
night-shelters have not been erected and basic facilities have not yet been provided,
according to the prescribed norms. Learned Counsel for the State seeks time to take
instructions in this regard. We direct the State to ensure that all the night-shelters are erected
according to the prescribed norms and basic facilities are provided and an affidavit be filed to
this effect by the Chief Secretary of the State within two weeks. Thereafter there will be a
joint inspection from 21st January, 2011 onwards and report be filed.

8. Learned Counsel for the Petitioner has brought to our notice that school premises are
being used for night-shelters. We make it clear that night-shelters must be erected by the
State Government according to the prescribed norms and no school premises be used for
night-shelters after 15th March, 2011.

Madhya Pradesh:

9. In reply to the affidavit filed on 16.08.2010 by the State, a response has been filed on
behalf of the Petitioner in which it is indicated that night-shelters have not been erected,
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according to the norms and basic facilities have not been provided. Learned Counsel
appearing for the State of Madhya Pradesh prays for some time to take instructions. In the
meanwhile, he shall ensure that night-shelters are erected and basic facilities are provided
according to the prescribed norms and the Chief Secretary of the State will file an affidavit to
this effect within two weeks. Thereafter a joint inspection be carried out after 21st January,
2011 to ensure that all basic facilities are provided in the night-shelters and response be filed
within a week thereafter.

Maharashtra:

10. In response to the affidavit filed by the State of Maharashtra, the Petitioner has filed
reply giving some startling facts. At this stage, we do not deem it appropriate to comment on
those facts but we would like to give an opportunity to the State of Maharashtra to file a
proper affidavit by the Chief Secretary in response to the status report filed by the Petitioner.
Let that be done on or before 21st January, 2011.

11. List this matter for further direction on Friday, 28th January, 2011, as a last item.
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